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ACT No. XXV OF. 1942. 
8 

[PASSED 4 Y  THE INDIAN LEGISL~TTURE.] 
/ 

(Received the assent of the Coveror General on the 1st 
October, 1942.) 

An ~ c t  to repeal certain enactments and to amend 
certain other enactments. 

W HEREAS it is expedient that th'e enactments spe- 
cified in the Birst Schedule which are spent or have 

otherwise become unnecessary, or have /ceased to be 
in force otherwise than by expressed specific repeal, 
should be expressly and specifically repealed ; 

AND WHEREAS it is expedient that certain amend- 
ments should be made in the enactments specified in 
the Second Schedule ; 

I 
It is hereby enacted as follows :- 
1. This Act may be called the Repeeligg and Amend- short title. 

ing A d ,  1942. 
2. The enactments specified in the Birst echedul e %;$of 

I 
I i 

I 
are hereby repealed to the extent mentioned in the enactmentE. 
fourth column thereof. 

i 
I 

3. .The enactments specified in the Second Schedule -4fmmtz~t 
are hereby amended to the extent and in the manner enactments. 

I 
I 

'dentioned in the fourth column thereof. I 

4. The repeal by this Act of any enactment shall I 

not affect any Act or Regulation in which such enact- 
ment has been applied, incorporated or referred to ; - 1 

and this Act shall not affect the validity, invalidity, I 
effect or consequences of anything already dons or 1 

I 
suffered o~ any right, title, obligation or liability 
already acquired, 'accrued or incurzed, or any  remedy , 
or proceeding in respect thereof, or any release or 
discharge of or from any debt, penalty, obligation, 
liability, claim or demand or any indemnity abeady I 

granted, or the proof of any past act or thing ; 
nor shall this Act affect any principle or rule of law, 

~ r ~ ~ s t a b l i s h e d  jurisdiction, form or course of pleading, B 1 

practice 
1 

Price apq@ I or l i d .  
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. . Short'title. . 

r :  ~ 2 -  3 4 ___--- 

, . 

Act, 1937. 
-1937 XI . . The Indian ~ o i l e r s -  ( ~ m e n ~ e n t )  ~ c t ;  DQ.  

endkent) . Do. ' 

1937 XVI . 
. . 1937 -xvII .' 



YOU. NO. 

1 2 -- -- 

1937 XXII  . 
1937 XXVII 

1937 XXVITI, 

1937 1 XXM 

1938 111 . 
1938 VI . 
1938 VII . 
1958 I X  . 
1938 X : 
1938 XI1 . 
1938 XIV . 

' 1938 XV . 
1,938 XVI . 
1938 XVII . 
1938 XVIII 

1938 XIX . 
1938 X X I  . 
1 9 3 8 -  XXII  . 
1938 I XXIII .  

1938 XXV . 
, 1938 XXVI 

1 9 3 9 1  . 

1939 VII . 
1939 VIII  . 

< 

1939 X . 
I ' 

i 

- 

Repealing and Amending. 

1- Short title. I Extent of repeal. 

The 'Payment of T'Vages (Amendment) 
Act. 1937. 

The Indian Tariff (Second Amend- 
ment) Act, 1937. 

The Indian Securitiest (Amendment) 
Act, 1037. - 

The Indian Mhes (Amendment) Act, 

The whole. 

Do. 

Do. 

Do. 
1937. . The Repealing Act, 1938 . Do \ . The Indian Companies 
Act. 1938. 

The ~ a n ~ e r . o u s  Drugs ( A m e n h e n t i  
Act, 1938. 

The Destructive Insects and Posts 
(Amendment) Act, 1938. 

The Child Marriage Restraint (Amend, 
men&) Act, 19318. 

The Workmen's Conmensation (Amend 
I ment) Act. 1938. 1. 

D o .  - 

Do. 

Do. 

Do. 

. The cutchi Memons Act, 1938 . . Section 4. . The Durgah Khawaja Saheb (Amend- The whole. 
ment) Act, 1938. . The Sugir Industry Protection (Tem- Do. 
porary Rxtension) Act, 1938. . The Iqdian Coffee Cess (Amendment) Do. 
Act, 1938. . The Indian Tariff (Amendment) Acb, DO. 
1938. . The Trade Disputes (Amendment) Act, Do. 
1938. 

, The Delhi Joint Water Board (Amend- Do. 
ment) Act, 1938. .. The Child Marriage Restraint (Second Do. 
Amendment) Act, 1938. . The Indian Emigration (Amendment) Do. 
Act, 1938. . The Indian Aircraft (Amendment) Do. 
Act, 1938. 

, The Indian Tea Cess (Arnendmont) Act, Do. 
1938. 

. The Prevention of Cruelty to ~Aimals  Do. 
iAmendment) Act, 1938. . The Employment of Children Act, 1938 _Section 8. . The Indian Tariff ( b e n d m e a t )  Act, The whole. 
1939. . The Ajmer-Merwara Municipalities Do. 
Regulation (Amendment) Act, 1939. . Tho Destructive Insects arid Posts Do. 
(Amendment) Act, 1939. . The In.dian Cotton Cess (Amendment) Do. 
Act, 1939. . The Indian Merchant Shipping (Amend Do. 
ment) Act, 1939. 

, The Indian Income-tax (Amendment) Do. 
Act, 1939. . The Dissolution of Muslim Marriages Section 6. 
Act, 1939. . The IndianMercliant Shipping (Second The whole. 
Amendment) Act, 1939. 
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Repeating and Amending. 

Ysar. No. Short title. Extent of repeal. 

1 2 3 4 

---- -- -- - 
1939 X$ . . The Insurance (Amendment) Act, 1939 The whole. 
1939 XI1 . . The Indian Patents and ~esi$ns Do. 

(Amendment) Act, 1939. 
1939 XI11 . . The Workmen's Compensation (Amend- The proviso to sub- 

i rnent) Act, 1939. section (2) of section 
1 and section 2. 

1939 XIV' . . The Cotton ' Ginning ancl Presslng " The whole. ' 

Factories (Amendment) Act, 1939. 
1939 XV* . . The Employment of Children (Amend- Do. 

ment) Act, 1939. 
1939 XVII , . The 1ndian ' Succe?sion (Amendment) Do. 

Act, 1039. 
1939 XVIII . The Indian Tariff (Second Amend- Do. 

ment) Act, 1939. 
1939 X X  . . The Sugar Industry (Protection) Act, Db. 

1939. 
1939 XXI . . The Chittagong Port (hmendment) Do. 

Act, 1939. * 

1939 XXH . . The Criminal Law Amendment Act. Do. 
1939. 

1939 XXV . . Tho Indian Salt (Alnendment) Act, Do. 
1939. 

1939 XXVI . The Code of Civil Prococlure (Amend- Do. 
ment) Act, 1939. . 

1939 XXVII . The Indian Tea Cess (Amendment) Do. 
Act, 1939. 

1939 XXIX . The Indian Tariff (Fourth Amend- Snction 2. 
1 

ment) 'Act, 1939. ! 

1939 XXXI . The Indian Carriage b y  Alr (Amend- Tho whole. i 
ment) Act, 1939. 

1939 XXXII . . The Indian Rubber Control ( A ~ e n d -  d.- 
wont) Act, 1939. 7 

1939 P X I I l  . The Indian Railways (~mendment)  * Do. 
Act, 1939. 

1939 XXXIV . The lZepealing and Amending Act, Do I j .  - ,  
1939. 

1939 XXXVII . The Indian Aircraft (Amendment) Act, Do. 
1939. 

1939 XXXVIII . The Panth Piplod$ Courts (Amend- Do. 
ment) Act, 1939. 

i 
1939 .XXXIX . The Indign Oaths (Amendment) Act, Do. 

1939. 
1939 XL . . The Motor ,Vehicles (Amendment) DO. 

Act, 1939.:;' 
1939 XLI . . The Insurance (Secohd Amendment) Do. 

Act, 1939. 

dcts  of the Governor General. 

1937 ' . . The Indian Finance Act, 1937 . . In the long title and 
premnble, the words 
and <$gures comenc -  
ing to fix the duty 
En s a l t  " and ending 

Indian Post ,?ffice 
Act, 1898, and . 

Sections 2, 3, 4, 6 and 6 
and the Schedule. 
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&epealing and Amending. 





Year. No. 

2 
- --- 

1925 X I S  

1934 XXXIV. 

1938 IV . 

. 

1941 XI1 . 

1942 XIX . 
. 

1890 111 . 

9 

" .-, 
- .. 

~ e ~ e a l i g  and - 

Short title. 

3 
----- 

The Provident Funds Act,1925 
w 

The Indian Navy (Discipline) 
Act, 1934. 

e, 

The Insurance Act, 1938 . 

- 

The Arbitration Act, 1940 . 
- 

The Delhi Restrict,ion of 
Uses of Land Act, 1941. 

The Industrial Statistics Act, 
1942. 

, 

Act of the ~ieutenalzt-~ovehor 
of Beltgal in. Coulicil. 

The Calcutta Port -4ct, 1890 

> 

Ameding. . 

Amendments. 

4 
- - 

In  :lause (d)  of section 2, for the words 
it$ employees " the words ' por. 

sons in the service of the Crown ' 
shaU be substituted. 

In  section 63 of the Naval Discipline ' 
Act as set out in the First Schedule 
to ' the Indian Navy (Discipline) 
Act, 1934,- 
(i) iff clause (I), for the words 

shall not be exercisable by 
the Provincial Goverment " 
the words " shall be exercisable 
by t h ~  Central Government and 
not by the Provincial Govern- 
ment " shall be substituted ; 

(ii) in, clause (!I), the words "and , hard labour, or either of them " 
shall be omitted. 

I n  the heading preceding, the margi- 
nal note to, and sub-section (4) of, 
section 33, for the word " inspec- 
tion " the word " investigation " 
shall be substituted. 

In  sub-section (3) of section 82,- for 
the words, brackets and fieme 
" sub-s;ption (1) of this sub- 

. section the word6 brackets and 
figure " sub section (I) ' of this 
section " shall be substituted. 

In  section 46, after the figure " 12 " 
the figure ", " shall be inserted. 

I n  the proviso to sub-seotion (2) of 
section'!, for,, the brackets and 
figure (4) the brackets and 
figure " (7) " shall be substituted. 

In  section 8, for the words " to a 
further fine " the words " with a 
further fine " shall be substituted. 

'1o section 6 ,  for clauses (u) and (vG) 
the following clauses shall be 
substituted, respectively, name- 
ly :- 

"(v) The General M~nager, Bengal 
and Assam Railway, ex-o@,cio "; 

"(vii) The Principal Officer, Mer. 
cantile Marine Department, Gal. . 
cutba Dis-hict, ex-oBc.io, and ". 
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